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Jrder No,14 Dt.06.05,2002

None gappears. Call this matter on 22.,05.2002

for final disposal.
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MEMBER(JURICIAL)
Order No.l1l5 Dates 22,05.,2002

The Applicants have filed this Original
Application claiming promotion to the posts of
Data Entry Operator (Grade '5!). Under the relevant
rules, 50% of the vacancies were to be filled up
by promotion/by persons of Applicants® category.

It is the case of the Applicants that in their
Establishment, they are the only five persons

whO are eligible to get the posts in question

‘but instead of setting apart 50% posts for

promotion, the Department have filled up more

than 50% posts by Direct RBcritment, However,
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it is stated in the Bar that several posts

in question are still lying vacant, as against
which the Applicants can be considered for
being promoted/appointed.

"n the said premises, having heoand
Bty P.XKMohspatrs, legrned €ounsel for the
Applicants and Mr, A.K.Bose, Senior Standhig
Counsel for the Respondents, this Original
Application 4is disposed of, with a direction
to the Respondents to consider the case of
the 2pplicants for promoting/appointing them
to the posts of pata Entry Operator (Gradé 'B‘)l
which they shoulld do within a period of three

months from the date of recd pt of coples of
this order.

uith the aforesaid obsezxvations and
directions this Original application is
disposed of. No costs,

LATER

Copies of this order be sent to the
Resporddents &t the cost of the applicants,
Mr. Mohapatra, ‘Leamed Coungel for the
Applicants undertakes to file required postages
by 24th of May,2002 for communication of thig
order toO the Respoqdents by Regd. Post with

A.D, Free copies of this order be also given

to Mr. Mohapatra,learned Counsel for the
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